In The Central Administrative Tribunal

Jaipur Berch, Jaipuxr
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Mr.P.N.Jati - Counsel for the appllcant

Mr.Hemant Gupta - Proxy of Mr.M.Rafig - Counsel for °
Respondents.

The learned counsel for the applicant states that
the present Original Application has become infructuou:
as the applicant has received all the benefits claimed
in the present 0.A; The same is therefore dismissed as
having become infructuous. '

No order as to costs.
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(N.P.Nawani) ( sh k' Agarwal
Adm. Member. C?b}rman.




